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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application N0.Cfl .......... 1. 	. 01200 

Applicant (s) 	 Respondent (s).. 

Advocate 	 ( 	 Advocate 
for Applicant (s) 	 k. 	.Yhfor Respondent (s) 

NoTEs OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

cing aggrieved by the order impugned under 

••curL-' 	dated 1)11 . 11)2004., the Applicant sm ubitted 

resentations to the authoritiesRcspondent 

mexures-9 and 110   to this Original Apphcation 

of the Apniicant thai those representation of tii 

niicant uhniitted under Annexurc-9 and Annexure-10, 

. 	:ot yet been redresso,. 	i the Respndent...for whici 

as approached this rhunai the present Original 

\PPiicatlon fjlcd •U': i';' 	 ! of the Aiii•ictrative 

OTO 

C 



CIIU Ci rer 	k 	the 

along 	with copies of 	the 	Original 

..\ppJj1tj()n and a free copy of this order be sent to the 

Apcant in thc 	irr in rina 	nnlicaion. 

Notes of the Registry Orders of the Tribunal 
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- anding Cowsei for the Ri 	. 
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with the Respondents being undisposed. 

;iis 	Original 	Application 	is 	hereby 	disposed 	o  
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